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Houae do proceed to elect, in such 
.-nMr as the Speaker may di(ect, 
two members from among tb~ 

· selves to serve as members of the 
Cardamom. Board, subject to the 
other provisions of the said Act." 
lIB. CIfAIBMAN: The question is: 

"That in PUll"suai1.ce of sub-section. 
(8) (c) of Section 4 of the Carda-
mom Act, 1965, the members of this 
House do proceed to elect, ion such 
manner as the Speaker may direct, 
two members from among them-
selves to serve as members of the 
Cardamom Board, subject to the 
other P'l"0visions of the said Act. 0, 

The 'motion was adopted_ 

(ii) Coffee Board. 

SHRI Z. R. ANSARI: I beg to mOve= 

'That in pursuance of sub-section 
(2) (b) of Section 4 of the Coff"~e 
Act 1942 the membefl"!SI of this 
Ho~se do ~roceed to elect, in sruch 
manner as the Speaker may direct, 
two Members from among them-
selves to serve as members of the 
Coffee Board, subject to the other 
provisions of the said Act." 

MR. CHAIRMAN: The question is: 

"That in pursuance of sub-section 
(2) (b) of Section 4 of the Coffee 
Act, 1942, the melnbars of this 
House do proceed to elect, in such 
manner as the Speaker nay direct, 
two Members from among them-
selves to serve as member of the 
Coffe~ Board, subject to the other 
provisions of the said Act." 

The motion was adopted. 

(iIi) R uaBER BOARD 

SHRI Z. R. ANSARI: I beg to r~~ove: 
'That in pursuance of sub-section 

(3) (e) ct. section 4 ot the Ruber Act, 
1947, the members ot this House do 
proceed to elect, in suclb. manner as 
the Speaker may direct, two m~m .. 
bers from among themese-l yes to 
serve as members of the Rubber 
Board t subject to the other pro-
visions ot the said Act." 

R.Ie'ln I , 

MR. CHAIRMAN: The question ioJ: 

"That in pursuance of sub ...... 
(3) (e) ot Section 4 of the RUbber 
Act, 1947, the members off" 
House do proceed to elect, In t&dCIa 
manner as the Spealter may 4treot. 
two Members from amana tberD-
services to serve as members of"~ 
Rubber Board, subject to the o:tller 
provisions of the said Act." 

The m.otion was adOpt,ed. " . 

(iv) TEA BOARD 

SHRI Z. R. ANSARI: I beg 
move: 

to 

"That in pursuance of sub-sectlol1 
(3) (f) of SectiOn 4 of the Tea Act, 
1953, read with rule 4(1) (b) of the 
Tea Rules, 1954, the 'llembers of 
this HCoUse to proceed to elect. in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members of 
the Tea Boara, subject to the other 
provisions of the said Act and the 
Rules made thereunder." , 
MR. CHAIRMAN: The que.:;tion is: 

"That in pursuance of sub-section 
(3) (f) of Section 4 of the Tea A~" 
1953~ read with rule 4(1) (b) ot the 
Tea Rules, 1954, the me-mbers of 
this House to proceed to elect in 
such manner as the Speaker may 
direct two members frOln among 
themselves to serve as members of 
the Tea Board, subject to the oth~r 
provisions of the said Act and the 
Rules, made thereunder." 

The 1notion was adOpted. 

14. 45 hrs. 

MATTERS UNDER RULE 377 

(i) REpORTED MASS KILLINGS IN TluPURA 
AND FAILURE OF INTELLIGENCE TO CHECK 

THE UNDESIRABLE ELEMENTS. 

SHRI JYOTIRMOY BOSU (Diamond' 
Harbour): Tripura, which has ,1 diffi-
cult terrain and thick jungle in certain 
areas adjoining a neighbouring country-
and Mizoram. has been mass genocide 


